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(b) if so, what would be the number of 
post* of officers that are likely to be created; 
and 

(c) what arrangementshave been/ will be made to provide the surplus or retrenched staff with alternative jobs? 

* THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
S. NASKAR):   (a) No, Sir. 

(b) Does not arise. 

(c) A scheme for disposal of surplus staff 
is in the process of finalisation.   Its main 
features are; 

(i) Personnel rendered surplus in any 
organisation will be transferred to a' 
central pool in the Ministry of 
Home Affairs. 

(ii) A cell in the Ministry of Home 
Affairs will administer the central 
pool, and try to place its personnel 
in other Government organisations 
requiring staff. 

(iii) The cell will also arrange training of 
central pool staff in skills like 
stenography to facilitate their 
placement. 

(iv) There will be a scheme of voluntary 
retirement on generous terms which 
surplus staff will be able to avail of. 

INDEBTEDNESS AMONG CENTRAL GOVERN-
MENT EMPLOYEES 

            SHRIMATI TARA RAM- 

♦220    CHANDRA SATHE: 

           SHRI D.     THENGARI: 
Will the Minister of HOME AFFAIRS be 

pleased to refer to the answer given to Starred 
Question No. 716 in the Rajya Sabha on the 
10th Decemberj 1965 and state: 

(a) whether Government have since 
prepared a scheme for removing indebtedness 
among their employees; and 

(b) if so, what are the details of the scheme 
and by what time it is likely to be given effect 
to? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
S. NASKAR): (a) The matter is still under 
consideration. 

(b) The details of the scheme have yet to 
be finalised. 

t [STATE GOVERNMENTS   CORRESPONDING IN 
HINDI 

♦221. SHRI B. N. BHARGAVA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) which State Governments correspond 
with one another and with the Delhi 
Administration and the Central Government 
in Hindi; whether these States have also to 
send the English version of their letters; and 

(b) in which language the Gor-ernment of 
India send letters to the Hindi-speaking 
States?] 
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††THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI V. 
C. SHUKLA): (a) The State Governments of 
Bihar, Madhya Pradesh, Rajasthan, Uttar 
Pradesh, generally correspond with one 
another (and with Delhi Administration) in 
Hindi. The Government of Gujarat have also 
decided to correspond with the Hindi-speaking 
States and Maharashtra and Delhi 
Administration in Hindi. The Hindi-Bpeaking 
States use both Hindi and the English language 
for correspondence with the Central 
Government. The Chief Ministers' Conference 
held in December, 1964, had decided that if a 
State writes to the Central Government in 
Hindi, the English translation would ordinarily 
accompany it. 

(b) According to the latest information 
available, out of the total number of 
communications rceived from these States in 
Hindi and which were replied to, 78 per cent 
were replied to in Hindi or a translation in 
Hindi was enclosed.] 

WITNESSES INVITED BY PATHAK COMMISSION 

*222. SHRIMATI SHAKUNTALA 
PARANJPYE: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the   number   of  witnesses  who were 
invited to give evidence before " the Pathak 
Commission; and 

(b) how many of them appeared before 
the Commission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI): (a) Thirty-two. 

(b) Seventeen. 

FERTILIZER PLANT AT MADRAS REFINERY 

 SHRI BABUBHAI M. CHINAI:    
SHRI N. SRI RAMA REDDY: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state the progress 
made in regard to the setting up of a fertilizer 
plant as part of Madras Oil Refinery? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI O. V. AL AGES AN): 
Negotiations are in progress with M/s. Amoco 
India Incorporated, for the finalisation of the 
Draft Formation Agreement, drawn up for the 
establishment of the project. 

KHAS CHALBALPUR COLLIERY 

*224. SHRI P. K. KUMARAN: Will the 
Minister of LABOUR, EMPLOYMENT 
AND REHABILITATION . be pleased to 
state: 

(a) whether the management of 
Khas Chalbalpur Colliery has im 
plemented the Award of the Indus 
trial Tribunal, Dhanbad, dated the 7th 
October, 1963,' Ref. No. 7 of 62; and 

(b) if not, the reasons therefor? 

† [   ] English  translation. 


